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Phone No.: 180030008425 Email ID: leanfirst@mhomefirstindia.com

CORRIGENDUM

This ad is in referancs ko the E-auction advartisemant publishad in this newspapar on
2110712022 in which the Date of Possession was erronsously published as 17072022
instead of 12072022 agains! the bomower (2} Co-bormower (2) Surekha Vasant Burate,
Prasad Arvind Tarkunde and 18062022 instead of 19006/2022 was publshed against
{he bomrower (5} Co-bomower {5) Shayvam Teju Yaday, Chandravalt S Yaday, The comect
dabes are 12/07,/2022 and 15062022 respeclivety. Other details will remaan the sams
Diate; 23-07-2032 Signed by Authorized Officer,
Place: Puns Home First Fmance Company India Limited

Home First Finance Company India Private Limited

CIN:L65990MH2010PLC240703,
Website: homefirstindia.com
Email ID; loanfirst@homefirstindia.com

APPENDIX- IV-A |See proviso to rule B (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 () of the Security Interest (Enforcement)
Rules, 2002

Motice is hereby given 1o the publc in general and in particular 1o the Borrower (5] and Co-Borrower (5] a5 per colemn (i) thal the befow described immaovable properies as per colurmn (iil) mortgagedicharged to the Secured Credior, the physical
possession of which has been faken by the Authorsed Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consaquent upon failure to repay the dues, the undersigned in
exercise of power conferred under Section 13(12) of the said Act proposes to realize dues by sale of the said propertyfies and it will be sold on “As is where is”, *As is what is”, and “Whatever there i5” as described hereundar, The auction will be
conductad “On Line”, for the recovery of amount dee from Bormower [5) and Co-Borrower (3) as per calumn (i), due to Home First Finance Company India Limited.

homei?’r:t

Phone No.: 180030008425

e N LANE o

ﬁ- Name Borrower (s) PROPERTY ADDRESS Date of | Demand | Dateof | Market RE]MD Dateand | LastDate & Time | Number of
e o = 0. |and Demand Notice |Possession| Value ount Timeof | of Submission Of | Authorised
sistd 4 Indian Bank Co-Borrower (s) Notice | Amount Auction Emd & officer
A zememETy ALLAHABAD Documents
PIMPRI CHINCHWAD BRANCH, 1. | Ganesh Ram Yadav, | Flat No. 103, Guredatta Residency, Sr No § Kondawa BK Near VIIT Coliege, Pune | 04-04-2021 | 16,37.130 | 2107-2022 | 2120000 | 212000 | 23-08-2022 21-08-2022 9529063454
8 B-C GROUND FLOOR HIRAMOT FORTUNE CHINCHWAD s ot Ty | M abia 41100 (11am-Zpm] | (Upte Spm)
NEAR CHINCHWAD STATION Ph: 020-27464325, -AM/e-mail : pimprif@indianbank.co.in E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name of
E-Auckion of Moy sselsof Ale Nitin Baban Parse under Hyoothecation Aaraement Other terms & conditions EMD/other amount Code Beneficiary
" - ' . : . Company Mame - e-Procurement Technologies Ltd. (Auction Tiger), hittp:fiwww. homefirstindia.com 912020036268117- UTIBOOD0295 Autharizad Officer,
ON 10/08/2022 (Wednesday) from 11:00 A.M. TO 5:00 PM Help Line No :079-35022160 148 | 182 https:/ihomefirst auctiontiger et Home First Finance Company India Limited - Home First Finance
Motice is hereby given fo the public in general and in particular to the Contact Person : Ram Sharma -B000023287 _ Autis Bank Lid., MIDC, Andheri East Company India Limited
Barrower [E:I and Guarantor [ 5] that the below described movable assets a-Mail id : ramprasad@auctiontiger.net and support@auctiontigar.net.

L=

numerated below:

charged to the Secured Creditor, the constructive { Physical possession of
which has been taken by the Authorised Officer of Indian Bank, PNP
branch, Secured Creditor, will be sold on “As is where is”, "As is what is",
and "Whatever there is” on 10/08/2022 (Wednesday). The specific details
of the property intended to be brought to sale through e-auction mode are

Bid Increment Amount - Rs. 10,000/-. The sale will ba done by the undersigned through e-auction platform provided at the Web Porial (hitps:Vhomefirst. auctiontiger.net). E-Auction Tender Document containing online e-auction bid form,
declaration, General Terms & Conditions of online auction sale are available at Portal Site, To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make thes
own independent inquirias ragarding the ancumbrances, tille of properyfies pul on auction and claims! fghts/ dues! affecting the property, prior to submilting their bid, The e-Aucton advertisement does not constitule and wil nat be deamed to
constitute any commitmeant or any reprasentation of Home First. The property is being sokd with all the axisting and future encumbrancas whathar known of unknown o Home First, The Authorised Officer! Secured Creditor shall not be responsibile in
anyway for any third-party claims! fights/ dugs. The sala shall be subject o rules/conditions prescribad under the securitization and Reconstruction of Financial Assats and Enforcement of Security intarast Act, 2002,

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

Details of the movable properties

(Reg. No MH14FS$1262)

Hyundai Creta 1.6 VTVTS

will b recoversd withinteresland cosl,
Date: 23-07-2022,
Place: Pung

Detail of encumbrance, Outstanding
Dues of Local Self Govt, Electricity,
Property Tax, Municipal Tax, etc.
if any known to the Bank:

Not Known to the Bank

The borower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctoned! sold and balance dues, if any,

Signed by Authorized Officer,
Home First Finance Company India Limited

Name of the Borrower (s):

Nitin Baban Parse

Rs.5,27,335.)- (Rupees Five lakhs
Twenty Seven Thousands Three

Amount of Secured debt ek
Hundreds Thirty Five Only)
as on 18.07.2022 ,
i . Rs.5,01,500.00(Rupees Five Lacs AU SMALL FINANCE BANK LIMITED
eserve rrice One Thousand and Five Hundred o INFORMATION NOTICE
The below mentioned Borrowers & Co-Borrowers are informed to remaowe their
n
EUHEEE 0 Eﬂ rovable assets frem the mortgaged property (mentioned in the below table)
Eamest HOHE]IT DEPDE]t I’E“D‘. 50.150.00 which has been sold by AU Small Finance Bank Ltd. (A Scheduled Commercial
- Bank} through auction proceeding under SARFAESI Act. 2002, otherwise the
Verification & fﬂSPECﬂﬂI'I of the 07.08.2022 between movable assets would be transferred to amy rented location at their own cost and
they will alzo be liable for any damage caused during the shifting, if it is not
DucumantsIPrnpartyr 10.00 am to 4.00 pm removed within 7 days. For other gueries contact: Mr. Anirudha Hajare-
Last Date& time for Submission 08/08/2022 SaRMEIUAG
of Process compliance Form with Loan Afe No PN OF DTEORINg; LD-SoErawa L, H
i =i Mertgagor/Guarantor/ Mortgaged Property
EHD ﬁmum La001060100566330] Maheshchandra Shambhunath | Property bearing Survey
_ 3 10/08/2022 2 Kushwah 5/o Shambhunath Mo, 1974, "Maruti
Dateand time of e-Auction From 11:00 AM to 17:00 PM L9001060800620161|  Kushwah {Borrower & Vihar" Village Aland
| Property ID el i Mortgagor), Sme. Pinky Devachi, Taluka Khed,
IDIB 50337888230 mMaheshchandra Kushwaha Distt Pune.
: 7 Wo Maheshchandra (Co- B
Fﬂrdﬁwninadlngfuﬂherdeiallﬁand Barrower), Meeral Ramsahay i g ara:: tﬁmi:.#l
v o i - ur
For further details and Terms & Terms&Conditions, pleasevisit: Kushwah 5/o Ram Sahay measuring
i : Kushwah (Co-Borrower) ag. Mtr.
Conditions, contact; (i)https:/iwww.mstcecommerce.com Date 220772022 o Anthorisad Otficer
[ii]https:,l']'ii}api,in Place :Pune AL Small Finance Bank Limited

THE BORROWER(S)/GUARANTOR(S) ARE HEREBY NOTIFIED ABOUT THE SALE

Date :: 22/07/2022
Place : Pune

Authorised Officer

Indian Bank

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvancy and Bankrupicy Board of India (Insotventy
Resolution Process for Corposate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
KALPAK INDUSTRIAL TECHNOLOGIES (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1 |Mame of corporate dabilor KALPAK INDUSTRIAL TECHNOLOGIES
(IMDIA) PRIVATE LIMITED
2 | ODate of mcorparafion of corporate debitar 08032014
3 | Autharily under which corporaie deblor ks
Incorporatad | registarad RoG-Pune
4 | Corparaie [dentity Mo, | Liméed Lizbility LS8N 2 BT S0ET

Mendification Me. of corporste deblor

Address of 1he regizterad office and principal
office {if any) of corporate debtor

D W BLOCK MIDC, PL NO 58/59722 MIDC
CHINCHWAD PLINE MH 4110121

of corporate deltor

E | Insolvency commencement date in respect

July 15, 2022
Drder Received by IRF on July 22, 2022

resolution process

T |Estimated date of clesure of insohency

11 Januany 2023

resciution professional

g |Mame and registrabon number of the
Insohvency professional acling as inferim

Devang P. Sampat
IBBITPA-O01IP-PO0224 120171810423

% | Address and e-mail of the intesim rezoluticn
professional, as regisiered with the Board

dpsampatiisampatassociates.in
Regd. Add.: Bungalow Mo, 4, Shiv Popsa
Pled 100, Sector 28, Vashi Navi Mumbai
400703, Indta

10 Address and e=-mad 10 be usad for

professional

cormespondence with the Bberim resolution

dpsampalifsampatassociates.in

Aoimin &dd.: #615, Shival Plaza, Plat 7974,
Mared Coop. Industrial Estate OF Andheri
Kurla Road, Marcd, Andhern {East), Mumbsi
-400059. india.

1

—_

Lasl dale for submission of claims

August 5, 2022
{14 days from recaipt of order by IRP)

12| Classes of creditors, if any, under dause (b
of sub-section (B4) of section 21, ascertainad
by the interim resolution professicnal

Mot Applicable

13| Names of Inscivency Professionals idenbifiad
bo act a5 Authorsed Representative of credilors
in aclass | Thres names faraach class)

Mot Applicabla,

14)(a) Refavant Farms and

ane available al

(b} Dedalls of authorized representatives

Weblink:
hitps: lfibbi.gov.inren/homaidownloads
Physical Address Mot Applicable

July 22, 2022
Mumbai

Mobice is heraby geen that the Maticnal Comparny Law Trnbunal has orderad the commencemend
of & corporale inscévency resolufion procass of the KALPAK INDUSTRIAL TECHNOLOGIES
(INCA) PRIVATE LIMITED on July 15, 2022 Order Recenved by IRF on July 22, 2022
The creditors of the KALPAK INDUSTRIAL TECHNOLOGIES (INDIA) PRIVATE LIMITED are
hareby cabad upon o submit thear claims with proal on or August 5, 2022 (14 days fam racaipl
of orderi o the intenm resolutian professanal at the address mentioned agamst entry Mo, 10,
The financial creditors shall submit their claims with proaf by electronic means only. All other
creditors may submit the chaims with proofin person, by past or by electronic means,
A financial credifor belonging bo a class, as ksled against the entry No, 12, shall indicale its
choice of authorisad represenfative from amaong the three insolvancy professionals listed
against enbry Mo, 1310 aclas authonsad representative of the class [spacty dass] in Form CA,
Submigsion of fafse or misheading proofs of claim shall attract penalties.
Motice ig hereby furiher given that the banksfinandal instiutions of KALPAK INDUSTRIAL
TECHNOLOGIES (INDIA) PRIVATE LIMITED are requested not 1o dedit any further amount
from the bank accounts of KALPAK INDUSTRIAL TECHNOLOGIES [INDIA) PRIVATE
LIMITED without prior authorisation of the inteim resolution professional
Wotioe i hereby also given io the officers and managers of KALPAK INDUSTRIAL
TECHNOLOGIES (INDIA) PRIVATE LIMITED to report to the interim resciution professional
MName and Signature of Interim Resolution Professional

CA Devang P Sampat
IBBINPA-O01AP-POO224 [2017-18/10423

. Zonal SASTRA Centre, Mumbai
punjab nﬂflﬂﬂﬂl; }ﬂ?ﬂ!’f 181, 18" Floor, Maker Tower, E Wing,
Sl Cuffe Parade-400 005, Mumbai, MH.
SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002,
Matice 15 hereby given to the public in general and in particular to the Borrower (5) and Guaranios (5) that the below deseribed
immovable property morigaged ¢ charged to the Secured Creditor, the constructive J physical / symbolic possession of
which has been taken by the Authorised Officer of the Bank / Secured Creditor, will be sobd on "As is where is', "As is what
is and "Whatever there is" on the date as menftioned in the table hersin below, for recovery of its dues due to the Bank /
Secured Creditor from the reapective borrower [5) and guarantor (s}, The reserve price and the earnest money deposit will be
a5 mentioned in the table below against the respective properties,
SCHEDULE OF THE SECURED ASSETS
A] DL Of Damard Nstica ws 13{2)
Name ol the Beanch ol SARFES| ACT 2002 Al Reserse Price
8 Cutstanding Amoust s o1 [tin L Detal f the
Lt Description of the immovaka Properiies Marhgagad | i Bate Tane o EICUTINENZES
pa|  Memeskthe Accoem n'““:h (€] Possesson Dujsiigjef  |BI EMD E-dactisn ;:ﬂh';ﬂ
Nare & deesss ol e Feeripgen o propetyles SARFESSACT 202 o o -
Bemawir(s} | Marigagods) / |0 Mature of Possession Symbalic /| Iecremental
Garaptor]s) Accaunt Fhpsical | Constructive Arouet
Zonal E-AET_H.H; Property 1 A) 00T 2020
GII'Ih'E. Mumbai Land and |'.Iul|l:|i-l'lg situated at Plot B:' ? 4 Cr. FltUS further
M/s. N. K. Realtors|No. 8, 5. No. 108/1/1/11 + 108/1/1/2 +| interest and charges|y) » j5ep o0 | 10082022
(barmawer) 108/1/2 + 108/2 & 109 together with| from the date of NPA i
L} Udyogkshratra, building construction thereon at \ill) ' 01?.4:4.:_'1019. B) ¥ 156.80 | 11:00 &. m. I'-’.nn-t':m
Mulund Link | kunenama Taluka Maval, Maharashira, g] ggﬂ:f’?p ] to
Road, Mulund (W), Land Area : 285290 Sq. mir. + Total ) Symbolic Possession ClEio0n 0400 p. m,
Kumbal-200 oED, Built Lp are ; GEH45.24 . ft.
MH. M/s. M, K. Realtors.
Zonal SI.ET_HA Property 2 A 300072020
Centre, Mumbai B) ¥ 14 Cr. plus further
M/s. N. K. Realtors|Row House Mo, 1 situated at Jai Maa| 'Nterest and chargesis, o 9995 10082022
(Barromer) Aashapura Co-Op. Msg Soc. Ltd,| from the date of NPA e
2[\110, Udyogkshretra,|SUrvey MNo. 226/1, Chhedi, Nashik-|  '= OLO4.201, IR ST RIEEN N
Mulund Link Road. Pune Road, Maharashtra. E;{ ggﬁiiﬁi'ﬂﬁe ot to
Mulund wast | _ L Hessionlmrow  |o40opom.
Mumbai-400  0do, Built Up Area : 1340 S5q. Ft,
MH. Mr, Hitesh Damji Majethia
Zonal SASTRA A) 0072020
Centre, Mumbai Property 3 B) ¥ 14 Cr. plus further
M/s. N. K. Realtors|Row House No. 2 situated st Jai Maa| IMierest and chargesly, w00 45 |1008.2022
(Earrower) Aashapura Co-Op, Hsgo Soc Lid T"‘:'"" the date of NPA
3 {7 Survey Mo, 2261 Chhedi, Nashik-| 1o 01.04.2019, Bi¥205 |n0oam | N
T, Udy*ngks.hr‘elra. c] 0807205 K rios
Mulund Link Rnad, Pune HWd" MﬂhﬂFHEhtrﬂ. OVs bolic Po i L
Mulund West | EWilt Up Area : 1230 Sq. F. ) Symbolic Possession|ey 2 540 [04:00 p. m.
Kumbai=400 [an, Mr. Hitesh D'-Bn'lj:l Ha]ﬂthiﬂ
hH
Zonal SASTRA A 00T 2020
Cantre, Mumbai Property 4 B) T 14 Cr. plus further
M/s. N. K. Realtors|Row House Mo, 3 situated at Jai Maa| interest and chargests) » 5o 46 10082022
(Earromer) Aashapura Co-Op. Hsg. Soc, Lid, fr-nm the date of NPA Mat
4[\10, Udyogkshratra,|Survey No. 226/), Chhedi, Nashik- 'Eémiz“";“‘“' B)T285 |1:00am HHL
Mulund Link Road,|Pune Road, Maharashira, C) 09.07.20 = : o
Muliind West | Built Up Area : 1230 Sq. Ft. D} Symbolic Passessionlcyegag |o4:00 p. m,
Mumbai-200 nao, M. Mifin Hirji Thakkar
[RIE
Zonal SASTHA A) 300072020
Centre, Mumbai Property 5 B .! 14 Cr. phus further
M/s. N. K. Realtors|Row House Mo, 4 situated at Jai Maa| ‘nierest and chargesly, » o045 0082022
(Barrime) Kashspura Co-Op. Hsg. Soc. Lid,| rom the date of NPA s
5|-110, Udyogkshretra, |3Urvey No. 22671, Chhedi, Nashik-| E;;‘j;g:;“‘“- B)7285 [m00am | o
Mulund Link Road,|Fune Road, Maharashtra, D] e : i to
Mulund West | Built Up Area : 1230 Sq. Fr. }Symbolic Possessionleyz 5yn  |04:00 p. m.
Mumbai-400  oao, | ME Mitin Hirji Thakkar
MiH.
TERMS AND CONDITIONS :
The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) RBules 2002 and
ta the following further conditions :
1. Thee properties are being soid on “AS 1S WHERE 15 BASIS,, "AS IS WHAT IS BASIS" and “WHATEVER THERE IS BASIS®
2. The particulars of Sacured Assats specified in the Schedule herginabove hawve bean stated to the baest of the information
of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstaterment or omission
in thiz proclamation. 3. The Sale will b done by the wundersigned through e-suction platform provided at the Website
https://wwwomatcecommerce.com on date and time mentioned in the above table. 4. The Authorlsed OHicer reserves the
right o accepl or reject any £ all bids, ar to postpone / cancel 7 adjourn / discontinue or vary the terms of the auction at any
tirme without assigning any reason whatsoever and hig decision in this regaed shall be fnal, 5. Al statutory dues J attendant
chargas f other dues including registration charges, stamp duty, tases, statutory liakilites, arrears of property tax, elecincity
duas etc. shall have to be borne by the purchaser. 6 For detailad term and conditions of the sabe, please refar www.ibapi.in,
www.mstcecommerce.com, hitps:/feprocure.gowin/epublish/app & wew.pnbindia.in
Place: Pune, Maharashtra Sd/-
Date : 22072022 Authorized Oficer & Chief Manager, For Punjab National Bank, Secured Creditor

o SB STATE BANK OF INDIA, Stressed Assets Recovery Branch, (SARB) Pune
Vardhaman Building, 2nd Floor, Seven Loves Chowk, Mahatma Phule Peth,

Shankarsheth Road, Pune-42. Ph. : 020-26446043/ 26446044, E-mail : sbi. 10151@sbi.co.in.
Authorised Officer:- Mrs. Padmaja Pol, e-mail : Padmaja.pol@sbi.co.in, Mob:- 78752559094

E-AUCTION SALE NOTICE

Sale of Movable & Immovable assets charged to the bank under The Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002,

The undersigned as Authorized Officer of State Bank of India has taken over possession of the following propery/ies
uis 1304 ) of the SARFAESI Act 2002 Publes at large is informed thal e-aucton (under SARFAES] Act, 2002) of the
charged propertyfies in the below mentionad cases for realisation of Bank's dues will be held an “AS IS WHERE 15",

“AS IS WHAT IS" and “WHATEVER THERE |5" basis,

Outstanding Dues for Recovery

1) Name of Borrower(s) of which Property is Being Sold

Name of Guarantorn(s)

Mis, 5. P.Engineers 1} Mr. Prashant Chandrakant Chaudhar,
1) Mr. Prazhant Chandrakant|since deceased represented through Wile
Chaudhari, Partner (since|andlegal hairMs. Janavi Prashant Chaudhan,
deceased); 2} Mr. Santosh|2) Mr. Santosh Bapusaheb Kunpr 31 Mr
Bapusaheb Kunjir, Partner; 3)| Chandrashekhar Prabhakar Deshmukh: 4)
Mr. Chandrashekhar Prabhakar| Mr. Prabhakarrao Lasman Salpute; 50 Mo
Deshmukh, Partner; Amit Anil Dumbre; &) Mrs. Rohini
Chandrashekhar Deshmukh; 7 Mrs, Jyod
Santosh Kunjir, &) Mr. Sidaharth Vijay Shah

Rs, 386,07, 707.15 (Rupees Three
Crore Eighty Six Lac Seven
Thousand Seven Hundred Seven
and Paise Fifteen only) as on
29.02.2016 Plus Interest, costs,
charges, atc. Wl closure of tha
accourd

Names of Title Deed Holders : Mis. 5. P. Engineers

Bid incremental
Amount :

Earnest Money
Deposit (EMD)

Description of property !RE'E-EH.I'E Price

Flat No. 101, Bult up area 78.32 0. mirs. at Survey Mo, TR, |R5 G8.00 lakh
“Rushabh Henlage®, Ledl Bhwassn Colony, Paud Road, Kolhrud, Pune-
411038, (Physical possession) Property ID- SBIN10151003

Rs. 6.80 lakh | Rs. 0.25 Lakh

2} MWame of Borrower(s)| Mame of Guarantor(s) | Dutstarding Dues for Recovery ofwhich Property is Being Sold

Mr. Somnath Laxman
BAvhad & Mrs. Harsha
Somnath Avhad

Mot Applicabie Rs. 23,78,324/- (Rupees Twenty Three Lakh Seventy Eight
Thousand Three Hundred Twenty Four Only) as on

10M0/2018 plus further interest and charges, etc.

Mames of Title Deed Holders : Mr. Somnath Laxman Avhad & Mrs. Harsha Sommnath Avhad

Description of property Reserve | Earnest Money | Bid incremeantal
Flat No. 201, Todkar Angan, Building "A', 2nd Floor, 5. No. 41 Price | Deposit{(EMD) | Amount :
Hissa Mo, 2A(01d 5. No. 67 Kondhwa Bk.), Yaviewadi, Tal. Haveli. | Rs. 19.88 Fs. 1.99 Rs. 0.25 Lakh
Disl. Pure 4171 048 admeasuring amea Carpet araa 629 5q. 8 La: lakh Lakh
5843 sg. mtr equivalent to built-up area 786 sq, . Le, T3.02 sq
mir. [Physical Possession) Property ID- SBIN10151002

Date & Time of e-Auction ;
Date:- 10.08.2022 Time:= From 11.00 a.m. to 01.00 p.m. with unlimited extensions of 10 minutes each

EMD Amount to be deposited with Global EMD Wallet
available in the portal On or before 08.08,2022 before 5.00 p.m.

Date of Inspection for property :
26.07.2022, between 11,30 am to 1.30 pm

Kindly contact on 75062598313
Mo preperty will be sold below the reserve price

Brief terms and conditions of e-auction. The sale shall be subject to the terms and conditions prescribed inthe
sacurity Interest Enforcemant Rules 2002,
E-Auction is being held on AS |13 WHERE 37, "AS IS WHAT 15" and "WHATEVER THERE 15" basis and will be
conducted “On Line' .
1) The auction will be conducted through 1IBAP Partal wiz_ hitps:/fibapiin E-aucton Tender Document containing online
e=auction bid form, Declaration, General Terms and Conditions of online auction sale are available on https:flibapl.in.
2} Bidders ars advised 1o visil he wabsile - www.mstcacommerce.com for cur a-auction servics providar MSTC Lid.
ta participaie in online bid. The intending purchasers/bidders are required io register themseives on the auction portal-
hitps www.mstcecommerce.comiauctionhomelibapifindex.jsp. 3) The Bidders have to register themsebes well
before tha auclion date as registration of bidders taka minimum of thrae working days. 4) Time and mannear of payment:
The successiul bidder shall deposit 25% of sale price, after adjusting the EMD already paid, immediately, i.e. on the
same day or not laler than naxt working day, as the case may be, alter the acceplance of the offer by the Authorised
Cfficer, failing which the eamest money deposited by the bidder shall be forfeited. Thae Balance 75% of the sale priceis
payable on or before the 15th day of confirmation of sale of the secured assel or such extended period as may be
agraed dpan in Wriling balwean tha Securad Craditor and (he awclion puichaser not axcaading thrae months from the
date of auction. 5) For EMD amount to be deposited in Global EMD wallet available in the portal https:fibapi.in. The
bidder has to ensure and confirm for himeelf that the EMD amount is transferred from his bank account to his own wallet
with MSTC by means of NEFT/RTGS transfar from his bank account. The bidder will be accepied by the system for
auction only if the: requisite amount of EMD is present in his wallet or else he will be not accepted as bidder by system
and ha will be not able o parlicipale inauction. B) For properdy datails and pholograph of the proparly pleasa wisit
https:Mibapi.in and for clarfications related to this postal please contact help fing numbers "1800 10 25026" or "011-
A1106131°, T} In the event of failure of auction the bidder has o place refund request from wallet to bank account
throwgh his account maintained by MSTC which will refund tha same back fo bidders bank account. For further
information kindly contact Banks Authorized officer. 8) The successiul bidder shall deposit 25% of sale price, after
adjusting the EMD already paid, immadiataly, .2 on the same day or not later than next working day, as the cass may
ba, after the acceplance of the offer by the Authorised Officer, failing which the earnest money deposited by the bidder
shall be forfeited, The Balance 75% of the sale price |s payable on or before the 15th day of confirmation of sale of the
sacurad assal. 3) To the bast of knowladge and information of the Authorisad Offcer, thara is no encumbrance an the
propertyfies, However, the intending bidders should make their own independent inquines regarding the
encumbrances, e of propery/ies put on auction and claims/ rghts’ dues/ affecting the property, prioe to submitling
their bid. The e-Auction advertisameant deas nol constitute and will nat ba deemed fo constitute any commitment or amy
reprasentation of the bank, The propery i3 being sold with all the existing and future encumbrances whether known or
unknown o the bank. The Authorised Offices’ Securad Craditor shall nol ba responsibla in any way for any third party
claims! rights/ duss. The sale shall he subject to rules! conditions prescribed wnder the Securfization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 The other terms and conditions of
the a-auction are published in the following websites www.sbi.co.in & hitps:ibapi.in. 10} The succassful biddar shall
be required o submit the final prices, guoted during the e-Auciion as per the annexure after the completion of the e-
Auction, duly signed and stamped as token of acceptance withoul any rew condilion ather than those already agreed 1o
before start of e-Auction. 11) During e-Auction, i o bid is received within the specified time, Siate Bank of India at its
discretion may decide to revise opening price ! scrap the e-Auction process / proceed with conventional mode of
landanng. 12) The Bank / service proveder (or e-Auctan shall nat have any habilily bowards bidders for any inlermupbon
ordelay inaccess to the site imespective of the cauvses. 13) The bidders are reguired to submit acceptance of the terms
& conditions and modalites of e-Auction adopted by the service provider, before participating in the e-Auction. 14) The
bid once submitied by the bidder, cannot be cancelledhwthdrawn and the bidder shall be bound 1o buy the propariy at
the final bid price. The failure on the part of bidder to comply with any of the terms and conditions of e-Auction
mentoned harein will resull in forfeiture of the amount paid by the defaulting bidder. 15) Decision of the Authorized
Cfficer regarding declarabon of successful bidder shall be final and binding on all the biddars. 16) The Authonsed
Officer shall be at liberty o cancel the e-Auvction process [ tender at any time, before declaring the successful bidder
wilboull assigning any reason. 1T) The bid submitlad without tha EMD shall be summarily rejacted. The property shall
nat b sold below the reserve price. 18) The conditional bids may be treated as invalid, Please note that after
submission of the bid's, no cormespondence ragarding any change in the bid shall be entertained. 19) The EMD of the
unsuccessiul bidder will be refunded to their respeciive A'c numbers shared with the Bank. The bidders will not be
entitled to claim any Interest, costs, expenses and any other changes (if any}, 20) The Authorised Officer is not bound o
accapl the highast affer and the Authonsad officer has absodute right 1o accepl or raject any or all offers) or adjourn
pastpone /| cancel the e-Auction without assigning any reason thereof, The sale is subject to confirmation by the
sacured creditor. 21) In case of farfelture of the amaunt deposited by the defawlting bidder, he shall neithar have claim
on the proparty ror on any part of the sum for which may it be subsequenily sold. 22) The successiul bidder shall baar all
the necessary expenses like applicable stamp duties / additional stamp duty /transfer charges, Registration expenses
lees ate. for transfer of the proparly in hisiber namea. 23) In case of any dispule anses as o tha validity of the bid (8],
amount of bid, EMD or a= 1o the eligibility of the bidder, authaority of the person representing the bidder, the interpretation
and decision of the Authorised Officer shall be final, In such an eventuality, the Bank shall in its sole discretion be entitied
ta call off the sale and pul the properly to sale ance again on any date and at such time as may ba dacided by tha Bank.
For any kind of dispute, bidders are required to contact the concemed authorised officer of the concamed bank branch
only. 24) The sale certificate shall ba issuad afler receipl of enlire sale consideration and confirmation of sale by
securad credifor. The sale cerlificate shall be issued in tha name of the successful bidder. Mo requast for change of
name in the sale cedificate other than the person who submitted the bid /| participated in the e-Auwction will be
entarlainged.
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Date : 23.07.2022 Authorized Officer

Flace : Pune State Bank of India
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